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intrrumentaJ. These Awards known a8 
uAkademi Awards" correspond to 
"Sahitya Akademi AnnuaJ Awards" 
.i+en by Sabitya Akademi for excellence 
in' 'Hteratore in the different Indian 
Jdjuages. Both these Awards, instituted 
• iDee 1955, confer all India recognition 
to the recipients. There is no proposal 
to rename these Awards. 

~ 

Pollution due to Fertilizers, Pesticides 
and Herbicides 

3386. SHRI BANWARI LAL 
PUROHIT Wi II the PRl ME 
MINISTER be pleased to state: 

(a> whether Government are aware 
that du., to the increastng use of ferti-
lizers, pesticides and herbicides to boost 
a.ricultural production, the problem of 
pol1ution of water and food in rural 
area ,of tbe country is altaaning danger-
ous proportion; and 

i . 
. (b) the steps Government has con-

templated in this regard? 

.. THE MINISTER OF STATE IN 
THB MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN) : (a) 
Ileports have been recelv~d that in some 
areas indiscrimina te use of pc~ti cides 
~d herbicides resulted in pollution of 
.ater and food. However, so far no 
report of pollution of soil/ground wolter 
due to the usc of ferti lizers has been 
i~ceived. 

1 (b) Environmental safety from toxic 
eftects of pestici des is enSlIred by regis-
tering all tht! insecticides (m~ant for 
import; manufacture, sale or usc in the 
country) under the In5ecticide Act, 
J:968.. The Registra tion Commit tee 
gonstituted under the Act grants regis .. 
tration only after satisfying Itself that 
-tbe chemical is safe to man, animals 
and environment in genera). Si nee 
VOme environmental effects are observed 
.lter several years of use, a Pesticide 
"B",iroament Pollution Advisory Com-
~ittoe has been constituted under the 
Ullecti.cide Act, which continues to 
""iew i.be pollution status from time 
•• ,'time. A~ a rClul t, some insecticides 

have been banned, ill the co...,.., aDd 
use of some has been restricted. 
Recent Iy a Committee has been confti .. 
tuted by the Ministry of Asricultilf. to' 
review the use of some persisteDt iu.' 
secticides in the light of new alter-
natives or approaches available • 

The Indian Council of Agricultural' 
Research and the Department of 
Environment have initiated programmes 
to as~ess residues of various pesticidei' 
in food, fodder, water, vegetables, 
water, etc. Various scientific organi-
sations like leAR, CSIR, agricultural 
and non-agricultural universitie$~ 
Dcpartment of Science and Technology 
and the D~partmcnt of Environnaent 
are engaged in developing safer appro .. 
aches or alternatives to persistent 
pesticides. 

Central taw for Settlement in Forest 
Land in Kcrala 

3387. SHRI K. MOHANDAS 
Will the PR1ME MINISTER be pleased 
sta te : 

(8) whether Government of KeraJa 
facc~i ploblems in giving due recogni-
tion to the Jegitimate interests of the 
settJer~ in some parts of the forest lands 
in KeraJa due to the Central laws; 

(b) whether it wa~ brought to the 
notice of the Union Government; and 

(c) if so, the steps taken by tbe 
Union Government in this regard 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI VIR SEN): 
(a) to (c) No Ccntral Law has been 
made for settJement of individuals in tbe 
forest areas of Kerala. Under the pro-
visions of {he Forest (ConservatioD) 
Act, 1980, prior approval of ,the Ge~tral 
Government is necessary bef()re • ., 
State Government passes an order for 
diverting forest land to non· forest UtiC. 
No case from Kerala involving settle .. 
ment in forest land is peD~in, with the 
~entral GoverDmcnt~ 




